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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
E.A 13 OF 2026
IN
ORIGINAL APPLICATION NO. 503 OF 2025

IN THE MATTER OF:
DEEPAK KUMAR ... APPLICANT
VERSUS
STATE OF UTTARPRADESH ... RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO NO.

RESPONSE ON BEHALF OF RESPONDENT NO. 2,
R.O UPPCB IN COMPLIANCE OF THE ORDER DT.
18.03.2026 PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL

A COPY OF THE SAID LETTER DATED 04.10.2023
IS BEING ANNEXED HEREWITH AS ANNEXURE-1

A TRUE COPY OF THE LETTER DATED 08.12.2025 IS
BEING ANNEXED HEREWITH AND MARKED AS
ANNEXURE-2

A REPORT SUBMITTED BY THE SUB-DIVISIONAL
MAGISTRATE, SADAR AND DETAILED JOINT
COMMITTEE REPORT DATED 24.12.2025 IS BEING
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-3
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5. |A COPY OF THE SAID NOTIFICATION DATED
17.10.2025 IS BEING ANNEXED HEREWITH AND
MARKED AS ANNEXURE-4

6. |A COPY OF THE LETTER DATED 16.12.2025 IS
BEING ANNEXED HEREWITH AS ANNEXURE-5

7. |A COPY OF THE LETTER DATED 24.12.2025 IS
BEING ANNEXED HEREWITH AND MARKED AS
ANNEXURE-6

8. |A COPY OF THE SAID INSPECTION DATED
27.03.2026 ALONG WITH PHOTOGRAPHS TAKEN
ARE BEING ANNEXED HEREWITH AND
COLLECTIVELY MARKED AS ANNEXURE- 7

9. |COPY OF A SATELLITE MAP PHOTOGRAPH
VERIFYING THE SAID LATITUDE AND
LONGITUDE IS BEING ANNEXED HEREWITH AS
ANNEXURE- 8

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
COUNSEL FOR THE UPPCB
EMAIL-bhanwar(09jadon@gmail.com

Date: 13.04.2026
Place: NOIDA


mailto:EMAIL-bhanwar09jadon@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
E.A 13 OF 2026

IN

ORIGINAL APPLICATION NO. 503 OF 20

IN THE MATTER OF:

DEEPAK KUMAR APPLICANT
VERSUS

STATE OF UTTAR PRADESH ... RESPONDENT(S)

RESPONSE ON BEHALF OF RESPONDENT NO. 2 IN COMPLIANCE

OF THE ORDER DT. 18.03.2026 PASSED BY THE HON’BLE NATIONAL

GREEN TRIBUNAL

o,

I, Geetesh Chandra, aged about 47 years, S/o Shri Radhe Shyam Chandra
presently posted as Regional Officer, Uttar Pradesh Pollution Control Board
(hereinafter referred to as UPPCB), Muzaffarnagar, do hereby solemnly affirm

and state on oath as under: %

PRERNA T¥AG]

NOTARY
MUZAFFARNAGAE

10 APR 2028 _X&%L%
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1. That I, the deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present affidavit.

i,

{ i ;',f.
2. That I state that the contents of the affidavit have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

&
I. BACKGROUND OF THE MATTER i,

3. It is submitted that in the present O.A, the Applicant had raised a grievance
against the construction of a Compressed Biogas Plant inside the Village
Rohana Khurd, District Muzaffarnagar, Uttar Pradesh by M/s. MST
Resolutions Private India Limited. The grievance of the Applicant is that the
plant is being set up adjacent to the residential area of the village and only 5

0y,
meters away from the existing school. W

2 -—%\
Wﬁ@e present matter was taken up by this Hon’ble Tribunal, on 18.03.2026

4 N\
W owhetein;

upon considering the grievance in question the Hon’ble Tribunal

ed to pass the following directions: 47‘:?1&’

order of the Tribunal, applicant had submitted the representation to the

District Magistrate, Muzaffarnagar and the Regional Officer, Uttar 4,04&

Pradesh Pollution Control Board on 26.10.2025 and thereafter a Joint

D=
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Committee was constituted by the District Magistrate on 08.12.2025 but
subsequently no action has been taken and the order of the Tribunal has

not been complied with.” W
o
3. Issue notice in the Execution Application to the respondents.”

IIl. COMPLIANCE UNDERTAKEN %%

A. GRANT OF CONSENT TO ESTABLISH (CTE)

5. That the State Board vide letter 04.10.2023 granted Consent to Establish to
the M/s MST Resolutions India Private Limited which is to remain effective
till 03.10.2028. It is also pertinent to mention here that same has been granted

%
subject to certain terms and conditions, which are as follows: %

i.  The unit should develop minimum green belt 20 meter wide around
premises or 33% total area of land whichever is minimum, covered by

the plantation of tall trees of suitable species as per the guidelines set

up by the Board vide its Office Order no. H- 16405/220/2018/02 dt.

= Oy,
£ %13?16/02/2018 o,

586, 604 and 604 only for Production of Compressed Biogas 195

MT/Month, Fermented Organic Manure 1500 MT/Month ONLY using

o=
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Cow Dung, Agri Waste, Vegetable Waste or Press Mud from Sugar
Mills, Sugarcane Waste, Straw and Rice Silage as a Raw Material.
This Consent to Establish will be VOID if there is any change in the

mentioned address or product. '%};{?

iii.  The Consent is valid for the establishment of unit only. In case of any
change in production capacity, process, raw materials use etc. the Unit
will have to intimate the Board. For any enhancement of the above,
fresh Consent to Establish has to be obtained from U.P. State Pollution

o
Control Board. W

A copy of the said letter dated 04.10.2023 is being annexed

herewith as ANNEXURE-1

B. CONSTITUION OF 3 MEMBER JOINT COMMITTEE L

6. It is submitted that in compliance with the directions passed by this Hon’ble

Tribunal, the District Magistrate Muzaffarnagar vide letter dated 08.12.2025

3

%,

%
.
v

A true copy of the letter dated 08.12.2025 is being annexed herewith and

"
i

marked as ANNEXURE-2
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7. That in pursuance to the above- mentioned letter and a complaint made by the
applicant, the 3-member Joint Committee undertook a site visit on 24.12.2025
to verify the factual position of the said unit. It is submitted that during the
said site visit, with the consent of the villagers, the work of constructing a
drain at one end of the road leading from thé village to Chhapar Road has
been completed, which has led to the complete resolution of the drainage

problem.

- A report submitted by the Sub-Divisional Magistrate, Sadar and detailed Joint
Committee Report dated 24.12.2025 is being annexed herewith and marked

as ANNEXURE-3

C. NOTIFICATION DATED 17.10.2025 %

8. That it is also worthwhile to mention here that in consonance of: UPPCB letter
dated 29.10.2025, pursuant to Notification No. GSR 762(E) dated
17.10.2025 issued under the Water Act , 1974 and Notification No.

GSR 762(E) dated 17.10.2025 issued under the Air (Prevention and

%,

2

A copy of the said Notification dated 17.10.2025 is being annexed herewith

.S, TS

and marked as ANNEXURE-4
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D. STATE BOARD’S LETTER DATED 16.12.2025

9. Itis submitted that directions had been issued by the Regional Office, UPPCB
vide letter dated 16.12.2025 to the Project Proponent to submit the compliance
report of the of the conditions imposed in the Consent to Establish Certificate
& the directions issued by State Board under Section 31A of Air (Prevention

& Control of Pollution), Act — 1981 & Section 33-A of Water (Prevention &

-
i

Control of Pollution), Act — 1974. ‘"3‘;?

A copy of the letter dated 16.12.2025 is being annexed herewith and marked

as ANNEXURE-S. &
%

(2
E. PROJECT PROPONENT’S RESPONSE TO LETTER DATED

16.12.2025 %,
16.12.2025 2,

10. That in continuation to the above letter the unit has submitted a clarification
of the letter issued by the Regional Office vide letter 24.12.2025 for the

proposal of establishment of composting plant & other allied activates at
I g Y

-,

Aggié’c‘éﬁt\location from CBG plant and closed loop with no effluent discharge
/O N -

O ‘ Nrys.
RSNy {7,
< pB "‘6

e Jf

iy

,jid letter dated 24.12.2025, the unit has affirmed that the project is

VT, (f/" ) : : M e s :
o 1y compliant with all norms and is not in violation of any regulations set

forth by the Pollution Control Department, and provided with the following

o=

point-wise responses: 4’%
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i. Establishing of Composting Plant & other Allied Activities at

distant location from CBG Plant: The unit has confirmed that the

a0

entire quantity of Fermented Organic Manure (FOM) and Liquid
Fermented Organic Manure (LFOM) generated shall be collected and
transported via tankers to designated Central Feedstock & Fertilizer
Processing Unit, proposed to be located at coordinates 29.57691667,

77.69533333 in Village Begumpur, Sadar Tehsil, District

s
O

L

Muzaffarnagar-approximately 1.8 kilometers from the CBG plant

ii. Closed Loop Process with No Effluent Discharge: The unit has
confirmed that the proposed CBG project operates as a fully closed-

loop system, with absolutely no effluent discharge at the plant site. %

ili. Compliance with Gazette Notifications and Zero Discharge
Confirmation: The unit has stated that there is no effluent discharge
from the CBG plant site. Both FOM and LFOM will be processed at
the Central Unit as mentioned above. Further, is has been stated that the

project qualifies under the "White Category" as per the revised

ategorization guidelines. Specifically, as per Gazette Notification No.
1 dated 14.07.2020 and Notification No. 1972 dated 01.06.2021,

G plants that produce FOM and LFOM as by-products and

4 A -
\ \ @G i/

R E/'f @%,/‘/Utilize the entirety of these materials as fertilizer or manure on
\\Sb‘__r__//:;/

land, without any wastewater discharge, are to be classified under

the "White Category." 4%
-
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A copy of the letter dated 24.12.2025 is being annexed herewith and

marked as ANNEXURE-6.

o)
3

F. FRESH INSPECTION CONDUCTED ON 27.03.2026 v

[2. 1t is submitted that in compliance of the directions of the Hon’ble Tribunal,
the UPPCB team comprising of the Junior Engineer and Assistant
Environmental Engineer, Muzaffarnagar, conducted an on-site inspection of
the said plant on 27.03.2026. That during the inspection, it was found that the
construction of the boundary wall of the plant has been completed, and soil is
being filled in the pits that have been dug up for the digester. Fu%ber the

7

3,
(7 2
construction work of the plant is still ongoing and is under process.

A copy of the said inspection dated 27.03.2026 along with photographs taken

are being annexed herewith and collectively marked as ANNEXURE- 7 4’%

13'/0%
G. PRESENT STATUS @

13. It is submitted that at present, A primary school is located at a distance of

X AR 31 xnnalely 28 meters in the north-west direction from the site, and some
&S

I

&
29 585200 and 77.701586, respectively. %
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7
b |

Copy of a satellite map photograph verifying the said latitude and longitude is

being annexed herewith as ANNEXURE- 8. ”)

Lo

O
14. That the deponent is fully committed to ensure strict adherence to the orders
of this Hon’ble Tribunal and undertakes to faithfully comply with any further
directions or instructions that may be issued by this Hon’ble Tribunal without

demur or delay. “%,

15. Hence, this reply is respectfully submitted for kind perusal of this Hon'ble

S

DEPONENT

Tribunal.

07

VERIFICATION

Verified at Muzaffarnagar on this the 1 O’H/’ day of April, 2026 that the

contents of the above affidavit are true and correct to the best of my knowledge

and belief and nothing material has been concealed therefrom. %
- "UQ%&“Q e CL MV\J)’% DEPONENT
Thetifoe '\om
11 ¢ [ i e
)s::t«f Todravae "‘ G nxan m .3 t;m '\f\ed bﬂ
ot wn:!‘é'a '.7:.: * . ",de&%
i;z‘r:-;;; 5 .;;‘. gedie LT T o ru;
IOTARY mSTT MUZAFFARN & «
PRERN AGE

NOTHRRY
MUZAFFARNAGAF

10 APR 2026
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ANNEXURE-1

n? ‘=‘q

v B

UTTAR PRADESH POLLUTION CONTROL BOARD

Buijlding. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:9522-2720828,2720831, Fax:0522-2720764. Email: info@uppch.com, Websife: www.uppeb.com

Validity Period :04/10/2023 To 03/10/2028
Ref No. -

Dated:- 04/10/2023
191221/UPPCB/MuzaffarNagar(U PPCBRO)/CTE/MUZAFFARNAG
AR/2023
To,
Shri SAMRAT TYAGI
M/s MST RESOLUTIONS INDIA PRIVATE LIMITED

Village - Rohana Khurd, Muzaffarnagar U.P.MUZAFFARNAGAR,251202
MUZAFFARNAGAR

Sub : Consent to Establish for New Unit/Ex

pansion/Diversification under the provisions of
Water (Prevention and control of

pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 22424604 dated - 19/09/2023. After examining the

application with respect to poltution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

L. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material

Raw Material Unit Name Raw Material Quantity
Cow slurry, agri-waste, and Metric Tonnes/Month 0
vegetable waste from Mandi
OR Press mud from sugar
mills, sugar cane waste,
straw and rice silage

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Compressed Bio GAS 195

Fermented Organic Manure 1500

D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
None Metric Tonnes/Month 0 0
Water Requirement (in KLD) and its Source :

Digitally signed

by ANKIT SINGH
ANKIT SINGH Date: 2023.10.04
18:35:26 +05'30'
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Source of Water Details
Source Type Name of Source Quantity (K1L./D)
Ground Water (within Submersible 15.0
premises)
Quantity of effluent (In KLD) :
Effluent Details
Source Consumption Quantity (KL/D)
Domestic 3.0
Others(Plantation) 3.0
Process 9.0
Fuel used in the equipment/machinery Name and Quantity (per day) :
Fuel Consumption Details
Fuel [ Consumption{(tpd/kid) [ Use

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 03/10/2028 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions: AN K'T E;gm:l({'rsf‘,?;g:i

SINGH 2ssaa 050
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1. This Consent to Establish is being granted to M/s. MST Resolutions India Pvt. Ltd. for
cstablishment of a unit at Vill. Rohana Khurd, Tehsil and District Muzaffarnagar on proposed
Khasra No. 582, 583, 584, 586, 604 and 604 only for Production of Compressed Biogas 195
MT/Month, Fermented Organic Manure 1500 MT/Month ONLY. This Consent to Establish will be
VOID if there is any change in above mentioned address or product.

2. This Consent is valid for the Establishment of unit only. In casc of any change in production
capacity, process, raw materials use etc. the Unit will have to intimate the Board. For any
cnhancement of the above, fresh Consent to Establish has to be obtained from U.P. State Pollution
Control Board.

3. Unit shall comply with various Waste Management Rules as notified by MoEf&CC i.c. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other
Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016.

4. Under the Noise Pollution (Regulation and Control) Rule 2000, the Unit shall take adequate
measures for control of noisc from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A)

5. Unit shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

6. The Unit shall adhere to general standards terms and conditions of Water/Air Acts and compliance
of Environment standards as per Environment (protection) Act 1986.

7. Industry will not start its operation, unless consent to operate is obtained under water (Prevention
and control of Pollution) Act, 1974 and Air (Prevention and control of Pollution) Act, 1981 from the
Board.

8. Unit should develop minimum green belt 20 meter wide around premises or 33% total arca of land
whichever is minimum, covered by the plantation of tall trees of suitable specics as per the
guidelines sct up by the Board vide its Office Order no.H- 16405/220/2018/02 dt. 16/02/2018. The
copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-

Guidle 160218.pdf. You are dirceted to develop Miyawaki Forest as per the SOP available at URL:-
http://www.upecp.in/TrainingScssion.aspx.

9. Prior to abstraction, industry shall obtain a No Objection Certificatc from U.P. Ground Water
Authority for abstraction of ground water.

10. Unit shall ensure to install proposed Activated Carbon Filter for control of odour gencrated from
Anacrobic Digestor.

11. As per the proposal submitted by the project proponent. unit shall ensure to take adequate
measures for not discharging any industrial effluent from the outside of premiscs. Only domestic
discharge 2.0 KLLD will be disposed off through Septic Tank.

12. This NOC is issued purely from environmental angle and the Board will not be responsible for
any claim, counter claim, ownership, partnership, land dispute ctc. of the unit.

13. Industry shall submit first compliance report with respect to conditions imposed within 30 days
of issuc of this permission. Please note that consent to operate will be revoked, in case of
noncompliance of any of the above mentioned conditions.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions spccificd above. Industry is dirceted to submit its first compliance report regarding above
mentioned specific and general conditions till 04/11/2023 in this office. Ensure to submit the
rcgular compliance report otherwise this Consent to Establish will be rcvokcANKlT sl

by ANKIT SINGH

Date: 2023.10.04

SI N G H 18:36:01 +05'30"
Regional Officer
UPPCB, Muzaffarnagar

Dated:- 04/10/2023
Copy To -

Regional Officer
UPPCB, Muzaffarnagar



52
ANNEXURE-2
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“1. In this original application, the Applicant had raised @ grievance against the consdtru;t;an ’\:;:'
Compressed Biogas Plant inside the Village Rohana Khurd, District Muzaffarnagar, Uttar Pradesh DY V75
MST Resolutions Private Indle Limited - Respondent No. 3.

2. The grievance of the Applicant Is that the plant Is being set up adjacent to the residential ared
of the villoge and only 5 meters away from the existing schoal.

3. Learned Counsel for the Applicont submits thot the Applicant has no objection to the ::",’,,:,gs
up of the plant, but they have objection to its location near the residents and near the school, DFtn'ct
pointed out that the representatioip_ga_tgi_zzﬂilﬂ&-ﬂﬂﬂ-ﬂnue_aﬂ_hmbﬂen made to theR ls‘ona!
Magistrate, Muzaffarnagar and another representation_Annexure A-5 has been sent to the t:glb -
Officer, Pollution Department, District Muzaffarnagar and these rep reseRcdnGs T Bak ¥

' considered till now.

ji j : i er
4. Having regard to the nature of grievance which the Applicant has raised, we ,dcem ;: JJEZOI:he
that the concerned authorities, i.e., District Magistrate and the Regional Officer should con
grievance raised by the Applicant in the representation expeditiously.

5. Hence, we dispose of the OA directing the Respondent No. 1, District MUQ’“‘.’ f’ 'f;
Muzaffarnagar and Respondent No. 2-UPPCB to duly consider the repre.sentation..s made by the Ap;?ln.-an
in accordance with law after following the due process, as expeditiously as possible, preferably within a
period of four weeks from the date af receipt of @ copy of this order.”
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— 57 ANNEXURE-4

& IS EY m AGIVI ﬁ'ﬂ:a'ﬂ'[ ﬂ_ﬁ‘
"‘m UTTAR PRADESH POLLUTION CONTROL BOARD
Ref.No.:H33935 [/ 5~ Wga - 65766 7)/a 25 )

: ' Date :
e #,

1. AR 0 guianer sty '
b 3?;, /'qﬁ/amm Y,
SoU0 UgHT e @

Rwa:_wa (sgwor frarw v frism) sfifem, 1974 AUTHIRE B svwfa e
SRR Fo—NTHAR 7624 T3 arg (wguor Prawwr va Friwon) aftifram, 1981

ayEaiftG ® st ord

mﬁmmmmmﬁmmaﬁlmwﬂmwmw)
sfefras, 1974 mmﬁmmmmm-m 7628 1% 17.10.2025
U9 arg (Fguer farer wa frgEen) sfifae, 1981 JATHNRIT @ srrfar o srfdrere
?fo—aﬁwmmzéﬁaias17.1o.m25mﬁﬁﬂma}vﬁ$maﬁwﬂﬁﬁaaﬂw§
2w Ao @ s B gely wadh oReE ¥ 3w ud D ol ue wem @ R
5 8 s v a9 @ foatea w9 ¥ gim | afgE @ o 59 @ @
"o 2, forae sere: e gihlea e o)

W ®: SYRIEITTaR
L,
Digitally signed by
SANERT KiMAR SINGH
Date: 3%H0-3(RG
15:36:05
_ - T.C.-12V, Vibhuti Khand, Gomti Nagar
o T o P o, e
il o st Fa ondhiits i
i e- 2 .COm
{2 - info@mppch.com Web Site m'?;bm
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TR 7. fuw.- 33004/99 REGD. No. D. i -33004/88

Che Gazette of India

.32 UH.-3H.-21102025-267045
CG-DL-E-21102025-267045

SHETETIT
EXTRAORDINARY

I [I—EvE€ 3—39-9U% (i)
PART I1—Section 3—Sub-section (i)

g § g
PUBLISHED BY AUTHORITY

4. 678} ¢ RReeht, q@aT, @Y 17, 2025/301097 25, 1947
No. 678] NEW DELHI, FRIDAY, OCTOBER 17, 2025/ASVINA 25, 1947

wtacer, 79 S} sty viEdy e

Fferg=T
% RRwett, 17 saq@, 2025
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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the | 7th October, 2025

G.S.R. 762(E)—In exercise of the powers conferred by proviso to sub-section (1) of section 25
of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974), the Central Government. in
consultation with the Central Pollution Control Board. hereby makes the further amendments to the
notification of the Government of India, Ministry of Environment, Forest and Climate Change published in
the Gazetie of India, Extraordinary, Part II, Section 3. Sub-section (1), vide number G.S.R 703 (E). dated
12™ November, 2024, namely:

In the said notification, for the Schedule, the following Schedule shall be substituted. namely:-

“SCHEDULE
LIST OF WHITE CATEGORY SECTORS

Sk No. Industrial plants or Sector
) Assembly of Bicycles, Baby carriages and other small non motorizing vehicles
2, ailing (hydraulic press) of waste papers
3. IBio fertilizer and bio-pesticides without using inorganic chemicals
4. IBlock making of printing without foundry (excluding wooden block making)
5, }Flavoured Betel nuts production/grinding (completely dry mechanical operations)
6. |Manuracmring of shoe Brush and Wire Brush
7. Coir fibre or pith processing and/or Manufacturing of coir products from coir (only dry
rocess)
8. Assembly of air coolers or conditioners, repairing and servicing
9. Cardboard or corrugated box and paper products (excluding paper or pulp manufacturing and
without using boilers)
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10.

(Chalk making from plaster of Paris (only casting without boilers etc. (sun drying or electrical
Oven)

11. Standalone manufacturing of Concrete admixtures up to 1000 MT per Month
capacity by physical mixing (without boiler and reactor and no generation of wastewater)

12, Used cooking oil collection centres

13. Soap manufacturing (handmade-without steam boiling or boiler)

14. IDiese] pump repairing and servicing (complete mechanical dry process)

15. [Electric lamp (bulb) and Compact Fluorescent Lamp (CFL) manufacturing by assembling
only

16. Clectrical and electronic item assembling (completely dry process)

17. [t[:lnginecring and fabrication units dry process without any heat treatment/metal surface

inishing operations or painting)

18. Carpentry and wooden furniture manufacturing without spray painting (excluding saw mill
with the help of electrical (motorized) machines such as electrical wood planner, steel saw
cutting, circular blade, etc.

19. Steel furniture without spray painting
Compressed Bio Gas planis based on feedstock-Municipal Solid Waste., agro-residue. energy
Crops grass or weeds, animal waste. press mud. etc. (as similar type feedstock apart from

\ findustrial or process waste), not discharging any wasie water and producing by-products.-

(i) Fermented Organic Manure (FOM) and/or Liquid Fermented Organic Manure (LFOM),
enriched manure and/or
(ii) Briquette or pellet using electricity. 5

21. Hydrogen production through electrolysis (using renewable energy) on Build-Own-Operate
(BOO) or Build-Own-Operate —Transfer ((BOOT) or Build-Operate-Transfer (BOT) mode
cte... located in the premises of end user industry and directly using de-mineralized water &
other utilities (cooling tower, ETP. etc.) sourced from end user industry

22, Compressed oxygen Gas from crude liquid oxygen (without use of any solvents and by
maintaining pressure and temperature only for separation of other Gases)

23. Giass and ampules and vials making from Glass tubes

24, Glass nut decorticating

25. lMedical Oxygen

26. lH'andloom/ca_rpet weaving (without dying and bleaching operation)

27 lManufacmring of scientific and mathematical

28. !Manufacmring of products from jute (without dyeing or without boiler)

29. lLeather foot wear and Leather products (excluding tanning and hide processing)

30. [Leather cutting and stitching (more than 10 machine and using motor)

3. Organic Manure (physical mixing)

32. {Packing of powdered Milk

3. (Cold rolling mill (without heat treatment)

34. Wire drawing and wire netting (without pickling and without heat treatment)

38, Manufacturing of Metal caps containers etc
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36. ’Organic and inorganic Nutrients by physical mixing (without boiler and without any reactor)

37. IBiscuits trays etc. from rolled PVC sheet (using automatic vacuum forming machines)

38. 11'-'ountain Pen manufacturing by assembiing only

39. Glass Putty and sealant (by mixing with machine only})

40. [Manufacturing of Paper Pins. U-clips, etc.

41. Solar Power generation through solar photovoltaic cell and wind power

42. [Repairing of electric motors and generators (dry mechanical process)

43. Manufacturing of plastic or cotton Rope

44, Type Retreaders

45. Collection Centres (Without depollution, dismantling and shredding)

46. Surgical and medical products assembied only (without effluent-generating process)

47. Manufacturing of Solar module or non-conventional energy apparatus

48, IDigitaI thermometer manufacturing

49, Plending and packing of tea

50. (Garment and apparel manufacturing industry including Doubling or Reeling or TFO-Two for
one unit (dry process)- without boiler

5L Cotton and woollen Ilosiers making (Dry process only without any dying or washing
operation)

52. [Railway sidings oniy for defence purpose

53. Illouschold bio-digesters/gobar-gas (cow-dung) plants based on biodegradable wastes. ete.

54. IMini Hydel power plants (Capacity -25 MV)

55 Agro-produce processing units having capacity more than 0.5 TPD but less than 1 TPD, using]
only cleaner fuels —electricity or gaseous fuel (without effluent generation)

56. Assembling unifs and mechanical workshops (without heat or surface treatment or spray
painting)

57 1Bakcry, conttc_gioucry', and sweels production units !m’ving capacity more than 0.? PD !)ul
less than 1 TPD, using only cleaner fuels —electricity or gaseous fuel and with having
permission to discharge in municipal sewerage system connected to terminal STP*

58. Cleaning and other brushes manufacturing through dry mechanical process {without
moulding and without effluent/emission generation)

59. Cattle/ fish/ poultry feed pellet making (only palletisation unit without boiler and effluent
weneration)

60. Cement products (without using Asbestos) like pipe. pillar, jafri. well ring, blocks/tiles eic.
(<1 TPD)*

61. [Decoration of ceramic cups & plates by electric furnace

62. Detergent powder manutacturing (handmade -without steam boiling or boiler)*

63. Digital Printing on flex or vinvl. PVC eic. (less than 5 machines)*

64. Distilled water using only electricity (< 1 KLD capacity)*

65. DPC (paper coating) of copper and aluminium wire (only dm process)
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66. !Food and food processing unit (having capacity more than 0.5 TPD but less than 1 TPD)
using only cleaner fuels -electricity/gaseous fuel, with having permission to discharge in
municipal sewerage system connected to terminal STP*
67. {'uel dispensing unit only without automobile servicing repairing and painting
68. Gold Assaying & Hallmarking Centres
69. Herbal powder products making without extraction (dry process - without emissions off
effluent generation)
70. lIndustn'al items from engineering plastics by fabrication process only (without moulding)
i 1 lManufacmring of all types of threads, cordage, twines etc. (without ginning)
12; anufacturing of cotton vicks, tapes. bandages, adsorbent cotton etc. ((dry process without
oiler and effluent generation)
73. anufacturing of Domestic Hardware and Utensils (Without heat/surface treatment/effluent
eneration)
74. fanufacturing of products by only cutting/stitching/gumming  (without efﬂuent/emissions?
eneration)
75. anufacturing of products through physical mixing only like - Floor Polish, Nail Polish. Hain
il, Shampoo, Tooth Powder. Tooth Paste, Perfume. Hand Sanitizer, (Micro and small scale
perations)
76. anufacturing of sanitary napkins/ diapers fixing and sealing (Small and Micro scale units
withoul effluent/emission generation)
1. anufacturing of Stationery Items (by assembling. and cutting or punching or stapling or
inding etc.)
78. etal fabrication works and hand tool manufacturing through machines (without heat or]
urface treatment or spray painting)
79. Il(()“ mill ghani and extraction no hydrogenation refining with capacity not exceeding 500
&/day*
80. Packing of food items (without processing)
81. IPaints and varnishes mixing and blending (without ball mill and only dry process)
82. I]’lastic wire, net, nivar and other products (dry process through looping, twisting, cutting etc.)
83. F’uffed rice or murhi or chura with capacity not exceeding 1 TPD per day*
4. [Rice mills holler machine with capacity not exceeding 1 TPD per day*
85. Small scale restaurant or hotel without room/cloud kitchens or Resorts (without stay/room
facility)*
86. Sports Goods Manufacturing Units (without seasoning of woods)

*Sub-sector of existing green category sector”

[F. No. Q-15012/2/2022-CPW/e-240741]
NEELESH KUMAR SAH. Ji. Secy.

Note: The principal Notification was published in the Gazette of India. Extraordinary, Part II, Section
3, Sub-section (i). vide number G.S.R. 703 (E), dated the 12™ November, 2024 and last amended vide
number G.8.R. 511 (E). dated the 28" July, 2025 .

Uploaded by Die. of Printing at Government of India Press. Ring Road, Mayapuri, New Dethi-110064

CORAE RATH

and Published by the Controller of Publications, Delhi-110054. NATH VABAvA 2
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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 17th October, 2025

G.S.R. 761(E).— In exercise of the powers conferred by proviso to sub-section (1) of section 21
of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981), the Central Government, in
consultation with the Central Pollution Control Board, hereby makes the further amendments to the
notification of the Government of India, Ministry of Environment, Forest and Climate Change published in
the Gazette of India, Extraordinary, Part I1, Section 3, Sub-section (1), vide number G.S.R 702 (E). dated
12% November, 2024, namely:

In the said notification, for the Schedule, the following Schedule shall be substituted, namely :-

“SCHEDULE
LIST OF WHITE CATEGORY SECTORS
S1. No. Industrial plants or Sector
1. Assembly of Bicycles, Baby carriages and other small non motorizing vehicles

2. Bailing (hydraulic press) of waste papers




72

{99 T—agrg 33 A T TSI AN 7

3. I'Bio fertilizer and bio-pesticides without using inorganic chemicals

4. IBlock making of printing without foundry (excluding wooden block making)

5 Flavoured Betel nuts production/grinding (completely dry mechanical operations)

6. Manufacturing of shoe Brush and Wire Brush

T Coir fibre or pith processing and/or Manufacturing of coir products from coir (only dry
process)

8. Assembly of air coolers or conditioners, repairing and servicing

9. (Cardboard or corrugated box and paper products (excluding paper or pulp manufacturing and
without using boilers)

10. Chaik making from plaster of Paris (only casting without boilers etc. (sun drying or electrical
oven)

11 Standalone manufacturing of Concrete admixtures up to 1000 MT per Month
capacity by physical mixing (without boiler and reactor and no generation of wastewater)

12. Used cooking oil collection centres

13. Soap manufacturing (handmade-without steam boiling or boiler)

14. lDiescI pump repairing and servicing (compiete mechanical dry process)

5. [Electric lamp (bulb) and Compact Fluorescent Lamp (CFL) mamufacturing by assembling
only

16. Electrical and electronic item assembling (completely dry process)

17. Engineering and fabrication units dry process without any heat treatment/metal surface
finishing operations or painting)

18, Carpentry and wooden furiture manufacturing without spray painting (excluding saw mill
with the help of electrical (motorized) machines such as electrical wood planner, steel saw
cutting, circular blade, etc.

19, Steel fumniture without spray painting
Compressed Bio Gas plants based on feedstock-Municipal Solid Waste, agro-residue., energys
crops grass or weeds, animal waste, press mud. etc. (as similar type feedstock apart from

20 industrial or process waste), not discharging any waste water and producing by-producis,-

(t) Fermented Organic Manure (FOM) and/or Liquid Fermented Organic Manure (LFOM).
enriched manure and/or
(ii) Briguette or pellet using electricity.

21. {Hydrogen production through clectrolysis (using renewable energy) on Build-Own-Operate
(BOO) or Build-Own-Operate — Transfer ({BOOT) or Build-Operate-Transfer (BOT) madel
etc., located in the premises of end user industry and directly using de-mineralized water &
other utilities {cooling tower, ETP, ete.} sourced from end user industry

22 Compressed oxygen Gas from crude liquid oxygen {without use of any selvents and by
maintaining pressure and temperature only for separation of other Gases )

23. Glass and ampules and vials making from Glass tubes

24, Glass nut decorticating

23 Medical Oxygen

26. Handloom/carpet weaving (without dying and bleaching eperation)
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27. lManufactun'ng of scientific and mathematical

28. 'I\/Ianufacturing of products from jute (without dyeing or without boiler)

29. Leather foot wear and Leather products (excluding tanning and hide processing)

30. Leather cutting and stitching (more than 10 machine and using motor)

31. Organic Manure (physical mixing)

32. {Packing of powdered Milk

33 Cold rolling mill (without heat treatment)

34. Wire drawing and wire netting (without pickling and without heat treatment)

35. anufacturing of Metal caps containers etc

36. Organic and inorganic Nutrients by physical mixing (without boiler and without any reactor)

37, Biscuits trays etc. from rolled PVC sheet (using automatic vacuum forming machines)

38. wFoumain Pen manufacturing by assembling only

39. Glass Putty and sealant (by mixing with machine only)

40. anufacturing of Paper Pins, U-clips, etc.

41. Solar Power gencration through solar photovoltaic cell and wind power

42. epairing of electric motors and generators (dry mechanical process)

43. Manufacturing of plastic or cotton Rope

44. Type Retreaders

45. Collection Centres (Without depollution, dismantling and shredding)

46. Surgical and medical products assembled only (without effluent-generating process)

47. Manufacturing of Solar module or non-conventional energy apparatus

48. lDigital thermometer manufacturing Rl

49. [Blending and packing of tea

50. Garment and apparel manufacturing industry inchuding Doublin g or Reeling or TFO-Two for
one unit (dry process)- without boiler

51 Cotton and woollen Hosiers making (Dry process only without any dying or washing
operation)

52. IRailway sidings only for defence purpose

53. ﬂHousehold bio-digesters/gobar-gas (cow-dung) plants based on biodegradable wastes, etc.

34, Mini Hydel power plants (Capacity -25 MV)

55. Agro-produce processing units baving capacity more than 0.5 TPD but less than | TP, using
only cleaner fuels —electricity or gaseous fuel (without effluent generation)

56. Assembling units and mechanical workshops (without heat or surface treatment or Spray
painting)

27 akery, confectionery, and sweets production units having capacity more than 0.5 TPD but
less than | TPD, using only cleaner fuels —electricity or gaseous fuel and with having
permission to discharge in municipal sewerage system connected to terminal STP*

58. Cleaning and other brushes manufacturing through dry mechanical process (without

moulding and without effluent/emission generation)
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59.

Cattle/ fish/ pouitry feed pellet making (only palletisation unit without boiler and effluent
generation)

60. -ement products (without using Asbestos) like pipe, pillar, jafri, well ring, blocks/tiles etc.
(<1 TPD)*

61. Decoration of ceramic cups & plates by electric furnace

62. Detergent powder manufacturing (handmade -without steam boiling or boiler)*

63. Digital Printing on flex or vinyl, PVC etc. (less than 5 machines)*

64. istilled water using only electricity (< | KLD capacity)*

65. DPC (paper coating) of copper and aluminium wire (only dry process)

66. Food and food processing unit (having capacity more than 0.5 TPD but less than 1 TPD)
using only cleaner fuels -electricity/gascous fuel, with having permission to discharge in
municipal sewerage system connected to terminal STP*

67. Fuel dispensing unit only without automobile servicing repairing and painting

68. Gold Assaying & Hallmarking Centres

69. Herbal powder products making without extraction (dry process - without emissions or]
cffluent generation)

70. l[ndustrial items from engineering plastics by fabrication process only (without moulding)

Tl !Manufacturing of all types of threads, cordage, twines etc. (without ginning)

72. Manufacturing of cotton vicks, tapes, bandages, adsorbent cotton etc. ((dry process without
boiler and effluent generation)

73. Manufacturing of Domestic Hardware and Utensils (Without heat/surface treatment/effluent
lgeneration)

74, Manufacturing of products by only cutting/stitching/gumming {without effluent/emissions!
eneration)

75. Manufacturing of products through physical mixing only like - Floor Polish, Nail Polish, Hair
Oil, Shampoo, Tooth Powder, Tooth Paste, Perfume, Hand Sanitizer, (Micro and small scale
operations)

76. Manufacturing of sanitary napkins/ diapers fixing and sealing (Small and Micro scale units
without effluent/emission generation)

77. Manufacturing of Stationery Items (by assembling, and cutting or punching or stapling or]
binding etc.)

78. Metal fabrication works and hand tool manufacturing through machines (without heat or]
surface treatment or spray painting)

79. Oil mill ghani and extraction no hydrogenation refining with capacity not exceeding 500
kg/day*

80, Packing of food items (without processing)

81. [Paints and varnishes mixing and blending (without ball mill and only dry process)

82. Plastic wire, net, nivar and other products (dry process through looping, twisting, cutting etc.)

83. Putfed rice or murhi or chura with capacity not exceeding 1 TPD per day*

&4. [Rice mills holler machine with capacity not exceeding 1 TPD per day™*

5. Small scale restaurant or hotel without room/cloud kitchens or Resorts (without stay/room
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Facility)*

86. Sports Goods Manufacturing Units (without seasoning of woods)

*Sub-secior of existing green category secior”
[F No. Q-15012/2/2022-CPW/e-240741]
NEELESH KUMAR SAH, Jt. Secy.

Note: The principal Notification was published in the Gazette of India, Extraordinary, Part II,
Section 3, Sub-section (i), vide number G.S.R. 702 (E), dated the 12™ November, 2024 and last amended
vide number G.S.R. 512 (E), dated the 28" July, 2025 .

Uploaded by Dte. of Printing at Government of Tndia Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controtler of Publications, Delhi-110054. GORAKHA NATH sy s oo
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ANNEXURE-6 %

REF: MIST/VIZN/PG/UPPCB/001 Dated: 24" Dec’25

To,

The Regiona! Gfficer, (UPPCB)
Pollution Control Board,
Muzaftarnagar (U.P.)

Subject: Ciarification Regarding Classification of Rohana Khurd 6.5 TPD ~ CBG Project under “White
Category” as per the Rules under Air Pollution {Prevention & Control) Act 1981 & Water Poliution
{Prevention & Control) Act 1974

Ref: 1- Your Departmental Notice # 1033/NOC-36/MZR/2025 dated 16/12/2025.
2- Our earlier reply dt. 28.03.25 against your 3™ Notice on 07/03/2025.

Dear Sir,

With referernce to the above Notice issued by your office and your earlier inspection of our site conducted
16" Dec.’25, we would like to respectfully submit our clarification regarding the categorization of our
Rohana Khurd 6.5 TPD Compressed Bio-Gas {CBGj Project under the “White Category ” We affirm that our
project is fully compliant with all norms and is not in violation of any regulations set forth by the Pollution
Control Department.

Please fina below our pointwise response:

~J

tstablishment of Composting Plant & other Allied Activities at distant location from CBG Piant —
As e our earlier reply letter dt. 28.03.25, we have already confirmed that our entire quantity of
Fermented Organic Manure (FOM) and Liquid Fermented Organic Manure {LFOM) generated shall
be coliected and transported via tankers to our designated Ceniral Feedstock & Fertlizer
Processing Unit, proposed to be located at coordinates 29.57691667, 77.69533332 in Village
Begumpur, Sadar Tehsil, District Muzaffarnagar—approximately 1.8 kilometers from our CBG
pluat. This centralized facility has been identified to serve not only our plant but also 2--3 additional
CBG giants in the districts of Muzaffarnagar and Saharanpur. This activity is baeing planned to be
handied by our “Sister Concern” under MST Umbrella, and the discussion is ongoing with top
Management of the Company. Additionally, the “Composting Activity” shall corme into processing,
ance the initial CBG plant is developed, we again confirm we shall submit ail relevant docurments
regarting this proposed land at the earliest & within the required timeframe of compliance.

Closew Loop Process with No Effluent Discharge We hereby confirm that our proposed CBG
protect operates as a fully closed-loop system, with absolutely no effluent discharge at the plant
site. The lease deed for the said land was executed in 2023 and has already peen subriited o
vour eoleemed office along with the Detailed Project Report {DPR).
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3. Compliance with Gazette Notifications and Zero Discharge Confirmation As also previously
stated, there is no effluent discharge from our CBG plant site. Both FOM and LFOM will be
processed at the Central Unit mentioned above. To further support this, we have already enciosed
the Water Balance Chart vide our reply letter dt. 28.03.25, which clearly demonstrates that all
generated fiquid is fully consumed in-house. We are in full compliance with all applicable norims.
Accordingly, our project qualifies under the “White Category” as per the revised categorization
guidelines. Specifically, as per Gazette Notification No. 2051 dated 14.07.2020 and Notification No.
1972 dated 01.06.2021, CBG plants that produce FOM and LFOM as by-products and utilize the
entirety of these materials as fertilizer or manure on land, without any wastewater discharge, are
to be classified under the “White Category.”

Yours sincerely,

For MST REselutions india Pvt. Ltd.

LA
//\),/ N2
s "\’:
R pesn DELMU 2
) “2«\ )
- o
i‘*}h—‘—’/sj

Prashant Goswami
Dy. General Manager (Business Development)

€53
The Divi Office — Muzaffarnagar

Chief Environmental Officer {Region — 3) Uttar Pradesh Pollution Control Board, Lucknow
The SOM Office {Sadar)} — Muzaffarnagar

The Office of Deputy Commissioner & Enterprise Promotion Centre - Muzaffarnagar
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~ W gHoshodlo F AR alovo W 503 /2025 (@ET. o 662/2025) (TahegwE
UGIIBIE 50 13 /2026) TIUs HUR §91H W 3% S} Yo § UiRd <9 10.10.2025
U4 18.03.2026 & IUTGH & G ¥ |

$UAT A0 TFOSHOCIO H AT 300 HEAT 503,/2025 (IS 0 662/2025)
duF FAR TH T AB IaR Yo § RERasdl gRT I JEHEl Ge, W6 UG
FOFHTR H FETEE FRks IR wic Ho wauEd] RellegeE uofeo & wwew d
Rrprad @1 T 8, s Saa garz 1 i smariy a3 @ e 5 9 @ s
A A B g 5 Hex B Wl Rera 1 =) 21 Rieaasdl gR1 e wxEn
1 2 b RiaiRen), qureTR &1 faFie 27.05.2025 &7 Riemaa f¥d @t 70 off vd
3y R &7y AR, Iovo uguer FFer 918, JOTmRTR & Riega 9fta o
T, ST a9 | T8l forar AT 2] #io e g7 f3F1F 10.10.2025
aIg B! gIalE S gU e uRd ) W & Rrwe gua ofwr e € -

...... 4. Having regard to the nature of grievance which the Applicant has raised, we

deem it proper that the concerned authorities, i.e., District Magistrate and the Regional Officer
should consider the grievance raised by the Applicant in the representation expeditiousliy.

5. Hence, we dispose of the OA directing the Respondent No. 1, District Magistrate,
Muzaffarnagar and Respondent No. 2-UPPCB to duly consider the representations made by the
Applicant in accordance with law after following the due process, as expeditiously as possible,
preferably within a period of four weeks from the date of receipt of a copy of this order.”

IR, Rpraeal 5 due FAR gRT @0 Yol # AfTT aq 3fogo
H0—503 /2025 # 300 W0—13,/2026 &R &I AT B, Rrad w0 frexer gRr mew
fei® 18.03.2026 UIRT 5 R & v goTa & g & —

"2. Learned counsel for the applicant submits that in compliance of the order of the

Tribunal, applicant had submitted the representation to the District Magistrate, Muzaffarnagar
and the Regional Officer, Uttar Pradesh Pollution Control Board on 26.10.2025 and thereafter
a Joint Committee was constituted by the District Magistrate on 08.12.2025 but subsequently no
action has been taken and the order of the Tribunal has not been complied with."”

HI0 BT §RT YIRT NS & U H TRUTHS AT faq & —

1— #o wauEd. Roiegem sfear uofho, am JeFr @d, gedid—dey,
Rrer—oreTR ® Rod g, R &=d #1e7 & w9 # Cow Slurry, Agri waste,
Vegetable waste, Press Mud, Sugarcane Waste, Straw and Rice Silage &7 W17 @x
Compressed Biogas, Fermented Organic Manure &7 ScT&+ fhar SIHT UR<Ifad 2 |

gaaE § g gere FEiomie eaver § 2

HHRT 2.

ovhe
D:\Neersj Mittal\fnspection report 2026.doc @(.)é’ ’XA‘ E:(\)(; =2 )
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SEM @ I 98 @ UHAid 191221/UPPCB/MuzaffarNagar
(UPPCBRO)/CTE/MUZAFFARNAGAR/2023 fois 04.102023 ERT ST @I
RATGHT v AR SFrafed yHoT oo el &1 (Fermsia—1) |

SN B ARGE UGN deflel We, FOeRTR gRT 91§ %60
2603 /2023 B¥CT fIH 24.03.2023 B GRT WERT 0 582, 583, 584, 586, 603, 604
BT 4-UAIT M/s MST Resolution India Private Limited 3T HWks IR, Widish
JYF iU Y M Bg URT 80(2) @ ded UiRd ameer # Sovo I R frfg
Y 4 A R vt @ oW gve wid R w2 BRMAY Gand @
(Her<19—2) |

A0 ARHI0T gRT UIRT IR & IFUTaT B 3RAT

4—

0 JAMAHRT GRT UIRG AR & AT # RITRIBRY, FITHRATR gRT A0 T
0 994,/3M0T0 0 503 /U HAR /2025 RAih 08.12.2025 ERT I&NT & WY
fFteroT vd TeaTee e IRGA R 9T g SuRTeTRIeR—<eR, SurgEE, Sen
Td S Yieared e oo & e, Sovo ygwur FRiEvr 9 @ afify
i @ T |

et grT g wgaa IRy g1 geTg SR SEnT a1 Per feeie

18.12.2025 BT faar 4|

yifad Sem Ao vAwed. Relleqee sPsar wofo, am eer @,
TEIT—¥eR, NIT—JoIhTR @ RIUAT @R §0—582, 583, 584, 586, 603 T

604 T XIEFT G, W 9 Tediel 7 RIeT—qoahaR | 3 o &) 2|

SENT B Hifde wRUd 3 ERE URaifad Sel e @ SaR-ulRey fRur §
qISUST dfcl (29.586478, 77.701107) ¥ WA fAenera AeMI e 1 gff T 28
dier wEl Rl gwafdd <dodlosho @ Fefomels wrifew waw (20.585901,
77.701358) W SwR-UleH fxm ¥ Fracad meardt @ g R 30 Hex urh
T, fAEiomERE Aodiosio SOy (20.585385, 77.701560) ¥ SeR—ufdaw feurm §
frpean St & g TRET 65 Wex RN TR Tem SEOREY ® W @
(29.585172, 77.701558) 9T 89 #iex Uil Y| Faiomde Hidoh wiic & Sax
feem @ sregidia o™ EFT gE W AW @ onft g5 &1 Pdew fRwie
18.12.2025 & W¥d ford & BRUTS Fead & —

HHRT: ... 3....

D:iNeersj Mital Inspestion report 2026.doc % 'bfo" V&‘g‘e )
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8~ UTTI 3NN Yellbe & AR NCH gRI ol RieEd ¥ umM AsH Ge
3§ o @ el 37 T P Ao qeireR gRT TR Swiea O
§RT 901 T M R T IR 3 R W A O Gl JaTd SR 58
et B YT BT wHAR 9 9 SHibe M ERT qR T W IR 8 Al
fomior B S @1 Rigraa @ wed § o A T aoaEey § Rewr e v
ISRT T gRT el Fterer fosar wrar | am Rt od am vee @ gsaiy
W TH ST GE B I ERY @ gEer & GHEE o UM ¥ BUR S 9%
S dlel U & U R WR A1 GaTs &1 S fbar T, R o @ Srorh
B AT BT GO TR B AT B | GOAE § I FerT 3 B8 aem 9y T8
B 39 W Y SURTIeN-—weR B Sifa oRAT RA1e 24.12.2025 Woe ®
(Her=—3) |

9— UXdIfAd SEM gRT U9 ¥ 9T s eifife dRIR W ofiee RS
Aife AR P T IRWR T TR B AEEw A U W S Bis ©fP
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PHOTOGRAPHS OF THE LATEST INSPECTION DATED 27.03.2026
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Distance of habitation from
Centre of proposed digester- 89 M

Distance of Primary School Rohana Khurd
from boundary wall of the under
construction CBG Plant -28 M

Distance of habitation from
Office building - 30 M

ANNEXURE-8

Cer‘i‘ﬁof Digester

Muzaffarnagar

Uttar Pradesh
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